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’ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL QZ/
NEW DELHI /

0O.A. No. 782/91
T.A. No. 159

i

DATE OF DECISION__ 24,9, 1951

Shri Vishnu Dev sPetitioner Applicant

Shri M.M. Sudan. Advocate for thesBetitionex(s).
Versus

Delhi Admn, & Another Respondent

Mrs, Avnish Ahlawat Advocate for the Respondent(s)

CORAM <
The Hon’ble Mr.  P.K., Kartha, Vice-Chsirman (Judl,)

The Hon’ble Mr.  B.%. Dhoundiyal, Administrative Member,

1. Whether Reportérs of local papers may be allowed to see the Judgement ?'ij,uj
2. To be referred to the Reporter or not ? fyx

3. Whether their Lordships wish to see the fair copy of the Judgement ? |, ,

4. Whether it needs to be circulated to other Benches of the Tribunal ? / Vi

(Judgament of the Sench deliver=d by Hon'ble
Mr, P.K. Kartha, Vice-Chaitman)

i

The guestion for considaration is whathar tha

zpnlicant, who retired as Vice Principal undsr tha

Oirnctorate of Education on 30,4,1991, is entitled %o

L.

axtineion in sarvice for one yzar on thz ground that

he is thes recipient of Municipal Award,

Tonchor

2e Tha applicant uas appointed as Assistant
in 1952 in the flunicipal Corporation of Oelhi, !o wrs
oromo tad as.Hgad Master in 1961, In 1970, a3 dscisicn
wzs taken by the Municipal Corporation to cldssz Hisher
Saccnd;ry Schools and the Middls Schools and their

s
s
ed
© s
, :

i

-
v

¢ o 20 L2 o @



- 2 - N

schools Were transferred to the Dalhi’ Administration |
aloné with the staff, Acgording to the tsrms and

conditions regarding the abscrption of such Teachers

of the Delhi Municipal Corporation in the Delhi Admnistcae é
fion, all the employess of the Dalhi Municiopal Corporation
to bz absorbad in the Delhi Administration, will be placed

in a separats Cadre to be called !'Specisl Cadre', Ths
amploye=s of the Education Dgpartm@nt, Delhi Administratin- ;
other than those in the Special Cadra, will be cellsd the
fdministration Cadrs, It Wwas notad in the terme and ;

conditions that the Soscial Cadre was a2 diminishing ona,

fis regardes thsa égs—limit for retirement, it Vas stioulstzd
that it will be 60 years after =zbsorption, Parq.é(d} of

Fag s P -\.- A . . \ ) '

the terms and conditions stipulated that "4 memhbsrs of :hs
Special Cadre when aopo#nted to a hipher poét asither on

promotion or by direct recruitment, shall csase to bea

borns on the Special Cadre,and shall be2coms a membsr of

the ARdministration Cadre, his seniority in the tdministra.

tion being datasrmined abcording to éhe normal rulss an ths

matter, !

3. The applicant was nromotsd as Vice-Princin:;

s

on
19th October, 1988, By order dated 4,5,1990, the

rastondents decided that the annlicant would ratira pn

30.4,1991 on attaining the ag2 of sunerannustion of 6
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The applicant is the recipient of a Municioel Avans
im the vasr 1967, In view of this, hz annliol o
Arant of extension in service for cne year beyond no
aqe of 50 years, This was turned down by the fzsinn 0

Uithout giving any reasons,

i

4. The respondents have statsd in thazir cou
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affidzvit that the spplicant was

nf the Snecisl Cadre nd had bec-me a membar o
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Administration Uadre af ter he was prom

5, Wz have carefully gone through the recor
crspe 2nd havs considered fhe rival contantions,

aprlicant has relied upon a letter wuritfen oy
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statzd that the Teach=srs of tha Szecial Cadrea wn

Thz applicant has alsc rolied unon the tentaiiva

*

ligt circulated by the raespondsnts on 2.1%, 1900

the name of the applicant figures, It has bueon

(]

in ths Ltentative seni
balonging to the Spaciel Codrae, =nd that he uas

as Vice Principal on an ad hoo hasis u

aticn on 15,5, 1987 Wharain it h-

rity list that he is & Ho-
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The respondants have oroduced s copy of an order
dated 6th Dscember, 1990, according to which, the

applicant has bnpn appointed on a ragular ba to tha

post of Vice Principal w,e,f, 14,13.1988, With his

appointment as Vice Principal on a regular hasis, ue

the opinion that he shall czase to be borre on

‘S

arz of
the Special Cacre in terms of para,4 {d) of thes torms
ant conditiqns regarding absorption of employees of %tho
Delhi Municipal Corporation in the Qelhi Administration,

. 2s mentioned above, fhm applicant has not controvarted

’

the version of the respondents that he has heen promotad
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6n a.regular basis as Vice Principal by the ordar

6.12.1990. The applicant has also not raised th

o]

nlpa
chatany other Vice Princiosl or Principal belenging to
N -
" the Spzcisl Cadre on his Tegular promotion in the
Delhi Administration, has besn grantsd extension ey ond
60 years of age on the ground that hs is a Municipal

Auardese,

B In the facts and circumstsnces of the Casey, Uz

s2e no merit inm the present case and the same is dismissed

There Wwill be no order zs to Costs,”
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BolN, Dhoundlya 2¢(F) D (PK. Karéha
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